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CENTRAL ADMINISTRATIVE TRIBUNAL,

CHANDIGARH BENCH

&

O.A.No.060/"00681/2014 Decided on: 12.08.2014

corAM: HON'BLE | MR. .S'A:NJ-EEV KAUSHIK, MEMBER (J)
HON'BLE iIMR. UDAY KUMAR VARMA, MEMBER (A)

Kuldeep Singh, Head Booking Clerk, Northern Railway, Railway

‘Station, Kapurthaia.
| Applica.nt
By : Mr..N.P. Mittal, Advocéte. |
Versus
1. Union of India through General Manager (P), Northern
Railway Headquarters, Baroda Hous.e, New Delhi.
| (ﬁ} ‘ 2. Divisional Railway Manager, No}rtvhern Railway,

Ferozepur Division, Ferozepur Cantt.

3. Senior Divisional Commercial Manager, Northern
Railway,»vFer_ozepur Divisiyon', Ferozepur Cantt.

4. Chief Welfare Inspector, Northern Railway, Ferozepur

Division, Ferozepur.

By: None.
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T TR TR

{ _ _ORDER
HON'BLE MR. SANJEEV KAUSHIK, MEMBER (J)

1. The applicant has filed this Original Application .
under section 19 {of the Administrative Tribunals Act, 1985 for

. {. - '
issuance of a direction to the respondents to release the

payment} of overjtime bills (Annexure A-5) for the period
|

# v
from 30.01.2011 till date with interest @9% per annum from

1

the due dates and; weekly rest in future, as the respondents in
order (Annexure A-1 and A-2) have mentioned that the ciaim

is under consider_ation and despite lapse of 4 years, no

decision has been tgaken therein.

|

2. In supbort of his claim, learned counsel for the

|

applicant submitted| that the applicant has already represented

the department op 7.12.2012 (Annexure A-7) which was
supplemented on 19.12.2013 and 21.7.2014 (Annexures A-8
and A-9 respectively), for grant of relevant benefit but. the

|

respondents are yetsto take a view in the matter and he has

- been informed vide { communications, Annexures A-1 and A-2 .

that the issue is .p:’en*ding consideration. He submits that a

i
chart showing the {dates and number. of hours put in by

‘er-time has also been furnished to the

f

|

applicant towards ov
respondents but the‘j applicant is being denied the benefit

without any lawful reZason.
I i
| :

—
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3. Learné;;d counsel for the applicant submits that the
applicant would ‘be satiSfied if the O.A. is disposed of by
| issuazncve»ofra difection to the respondents to conéider the
representations a?oresaid submitted by the applicant ahd take
a view thereon as;per rules and law within a fixed time fréme.

4.  For thejorder which we propose to pass there is no

need to issue anf" notice to the respondents. However, Mr.

? A
Lakhinder Singh, Senior Standing Counsel for Railways accepts

notice and does ricSt object to the disposa'l of the O.A. in t‘he |
requested manneribut prays for grant of atleast six weeks to
enable the responigdents to take a} decision one way 'or the
other. _ é

| 5. In viewjof the fact that the applicant has already

represented the reépondents from time to time and issue is

pending considerati

quite some time,}

anything | on ,meritsf

Application with a di

1

Respondent No.2 in

representations of t

reasoned order in a

i
E

on at the hands of the respondents for
therefore, without commenting upon

of the case, we dispose of this Original

|
rection to the respondents in general and

particular, to take a view on the pending

!

he applicant by passing a speaking and

i

ccordance with law and rules within a

period of two month; from the date of receipt of a certified

copy of this order,

L

5
@nder intimation to the applicant. If the



applic—ant is foun

necessary relief be extended to him within a further period of

one.month thereafter.

Place:
Dated:

HC*

6. No co

Chandlgarh
12:08.2014
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d entltled to the relief prayed for by him, the

sts.

/
(SANIEEV. KAUSHIK).
MEMBER(J)

(UDAY aUMAR VARi VB

MEMBER (A)

e



